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Number of advanced forensic labs needs to be augmented, says
NHRC

https://www.business-standard.com/india-news/number-of-advanced-forensic-labs-
needs-to-be-augmented-says-nhrc-124042500009 1.html

The number of technologically advanced forensic laboratories in India needs to be
"augmented for expeditious examination", the NHRC said on Wednesday.

Chairperson, National Human Rights Commission, Justice (retd) Arun Kumar Mishra,
during a core group meeting here also said that investigation and forensics examination
should be part of the process and "not independent" of each other.

The NHRC on Wednesday organised a core group meeting on criminal justice system
reforms, the rights panel said in a statement.

The focus was on finding ways to address delay in forensic reports, areas of
improvement in the prosecution system, and simplification of language used in organs
of criminal justice system.

During the discussions, it was emphasised that public prosecutors play a very important
role at the trial stage and therefore, it is necessary to create a "cadre-based service" of
public prosecutors to ensure transparency and merit in their appointment, the statement
said.

A training academy should also be set up for them with a research and analysis wing.
They also need to be supported with proper office infrastructure, it said, adding that the
witness examination should be the "prerogative of the public prosecutor and not of the
judges".

The meeting, in hybrid mode, was chaired by the NHRC chairperson in the presence of
core group members, experts, academicians, representative of civil society
organisations and senior officers of the Commission.

Justice Mishra said forensic examination in the criminal justice system plays a critical
role. Delay in forensic examination results in delayed justice, he was quoted as saying
in the statement.

The number of technologically advanced forensic laboratories needs to be augmented
for expeditious examination, he said.

The digital forensics also needs to be strengthened in the wake of "new challenges" of
cyber-crime to reach the culprit fast, the NHRC chief added.

He emphasised on increased systematic coordination among public prosecutors,
forensic teams and the police.
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For this, their training in the legal provisions, the concept of trial and the importance of
forensics is necessary for reforms in the criminal justice system for speedy trial ensuring
that any innocent person doesn't suffer, the NHRC chief said.

Justice Mishra also said that public prosecutors need to be given exposure to forensics
and the concept of trial.

He said language is a barrier for the common man in understanding legalese in
judgments as most of these are delivered in English, which is difficult to understand for
many people.
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Five booked as
CBI registers first
Sandeshkhali case

HT Correspondent
letters@hindustantimes.com

NEW DELHI: Two weeks after the
Calcutta high court ordered the
Central Bureau of Investigation
(CBI) to probe allegations levelled
since February by residents of
strife-torn Sandeshkhali in West
Bengal, the federal agency has
registered a case to investigate
alleged instances of sexual
assault and land-grab, people
familiar with the development
said on Thursday.

Officials said the first case,
pertaining to a land dispute
where two women allegedly sex-
ual assaulted by some influential
peoplein the area, has been filed
against five people under various
sections of Indian Penal Code
(IPC). The agency did not dis-
close the details of the first infor-
mation report (FIR) as itis a
court-monitored probe.

The main accused in the San-
deshkhali-related incidents, sus-
pended Trinamool Congress
(TMC) leader Sheikh Shahjahan,
and two TMC-run zilla parishad
members, Uttam Sardar and
Shibu Hazra, were arrested by
the state police. Sardar was
arrested on February 10, Hazra
on February 17 and Shahjahan
was nabbed on February 29.

CBI took custody of Shahjahan
on March 6in a separate probe
related to attack on an Enforce-
ment Directorate (ED) team,
which visited the area in connec-
tion with a money laundering

THE AGENCY HAS
REGISTERED A CASE
TO INVESTIGATE
ALLEGED
INSTANCES OF
SEXUAL ASSAULT
AND LAND-GRAB

probe on January 5.

On April 11, the agency circu-
lated an email ID on which peo-
ple in Sandeshkhali could file
complaints. The agency also dis-
patched a team last week to San-
deshkhali to ascertain allegations
and proceed with the registration
of cases where allegations could
be prima facie verified.

“One case related to land-grab-
bing and sexual assault has been
registered after preliminary veri-
fication during a field visit in the
area,” said an officer, who didn’t
want to be named. This person
said that more FIRs may follow
depending on the complaints
received.

On April 10, the Calcutta high
court ordered a court-monitored
CBlinvestigation related to inci-
dents in Sandeshkhali, saying an
impartial inquiry was required in
the interest of justice and fair
play. The agency has tosubmita
report before the courton May 2,
the next date of the hearing. Offi-
cials familiar with the probe
added that CBI is also studying
the spot inquiry report submitted
by the NHRC in the matter.
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NHRC To Seek Significant Increase In Number Of Technologically
Advanced Forensic Laboratories In India

https://www.newsonair.gov.in/nhrc-to-seek-significant-increase-in-number-of-
technologically-advanced-forensic-laboratories-in-india/

NHRC has sought a significant increase in the number of technologically advanced
forensic laboratories in the country for expeditious examination. It has also solicited that
investigation and forensics examination should be part of the process, instead of being
independent of each other. These were raised in a core group meeting on criminal
justice system reforms organised by NHRC yesterday. The focus was on finding ways
to address delay in forensic reports, areas of improvement in the prosecution system,
and simplification of language used in organs of criminal justice system.

Addressing the meet, NHRC Chairperson Retired Justice Arun Kumar Mishra
highlighted the important role played by public prosecutors at the trial stage. He called
for creating a cadre-based service of public prosecutors to ensure transparency and
merit in their appointment. A training academy should also be set up for them with a
research and analysis wing. They also need to be supported with proper office
infrastructure, he said. He emphasised upon increased systematic coordination among
public prosecutors, forensic teams and the police. For this, their training in the legal
provisions, the concept of trial and the importance of forensics is necessary for reforms
in the criminal justice system for speedy trial.
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The number of technolog-
ically advanced forensic
laboratories in India needs to
be “augmented for expedi-
tious examination”, the
National Human Rights
Commission (NHRC) said on
Wednesday.

Chairperson, NHRC, Justice
(retd) Arun Kumar Mishra,
during a core group meeting
here also said that investiga-
tion and forensics examina-
tion should be part of the
process and “not indepen-
dent” of each other. “The
observation followed after a
core group meeting of the
NHRC on criminal justice
system reforms,” the rights
panel said in a statement.
The focus was on finding
ways to address delay in foren-
sic reports, areas of improve-
ment in the prosecution sys-

tem, and simplification of
language used in organs of
criminal justice system.

During the discussions, it was
emphasised that public pros-
ecutors play a very important
role at the trial stage and
therefore, it is necessary to

create a “cadre-based service”
of public prosecutors to
ensure transparency and merit
in their appointment, the
statement said.

A training academy should
also be set up for them with a
research and analysis wing.

They also need to be sup-
ported with proper office
infrastructure, it said, adding
that the witness examination
should be the “prerogative of
the public prosecutor and not
of the judges”

The meeting, in hybrid mode,
was chaired by the NHRC
chairperson in the presence of
core group members, experts,
academicians, representatives
of civil society organisations
and senior officers of the
Commission.

Justice Mishra said forensic
examination in the criminal
justice system plays a critical
role. Delay in forensic exam-
ination results in delayed jus-
tice, he was quoted as saying
in the statement.

The number of technologi-
cally advanced forensic labo-
ratories needs to be aug-
mented for expeditious exam-
ination, he said. The digital
forensics also needs to be

strengthened in the wake of
“new challenges™ of cyber-
crime to reach the culprit
fast, the NHRC chief added.

He emphasised on increased
systematic coordination
among public prosecutors,
forensic teams and the police.
For this, their training in the
legal provisions, the concept
of trial and the importance of
forensics is necessary for
reforms in the criminal justice
system for speedy trial ensur-
ing that any innocent person
doesn't suffer, the NHRC chief
said.

Justice Mishra also said that
public prosecutors need to
be given exposure to forensics
and the concept of trial.

He said language is a barrier
for the common man in
understanding legalese in
judgments as most of these are
delivered in English, which is
difficult to understand for
many people.
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> booked as CBI registers
first Sandeshkhah case

HT Correspondent

letters@hindustantimes.com

NEW DELHI: Two weeks after the
Calcutta high court ordered the
Central Bureau of Investigation
(CBI) to probe allegations levelled
since February by residents of
strife-torn Sandeshkhali in West
Bengal, the federal agency has
registered a case to investigate
alleged instances of sexual
assault and land-grab, people
familiar with the development
said on Thursday.

Officials said the first case,
pertaining to a land dispute
where two women allegedly sex-
ual assaulted by some influential
peoplein the area, has been filed
against five people under various
sections of Indian Penal Code
(IPC).

The agency did not disclose
the details of the first informa-
tion report (FIR) as it is a court-
monitored probe.

The main accused in the San-
deshkhali-related incidents, sus-
pended Trinamool Congress
(TMC) leader Sheikh Shahjahan,
and two TMC-run zilla parishad
members, Uttam Sardar and
Shibu Hazra, were arrested by
the state police. Sardar was
arrested on February 10, Hazra
on February 17 and Shahjahan
was nabbed on February 29.

CBI took custody of Shahjahan
on March 6 in a separate probe

Security personnel maintain vigil in Sandeshkhali. PTI

related to attack on an Enforce-
ment Directorate (ED) team,
which visited the area in connec-
tion with a money laundering
probe on January 5.

On April 11, the agency circu-
lated an email ID on which peo-
ple in Sandeshkhali could file
complaints. The agency also dis-
patched a team last week to San-
deshkhali to ascertain allegations
and proceed with the registration
of cases where allegations could
be prima facie verified.

“One caserelated to land-grab-
bing and sexual assault has been
registered after preliminary veri-
fication during a field visit in the
area,” said an officer, who didn’t
want to be named.

This person said that more
FIRs may follow depending on
the complaints received.

On April 10, the Calcutta high
court ordered a court-monitored
CBlinvestigation related to inci-
dents in Sandeshkhali, saying an
impartial inquiry was required in
the interest of justice and fair
play.

“It goes without saying that
CBI shall have the power to
require any person, organisation,
government authority, police
authorities, quasi governmental
authorities, NGOs, public spirited
persons and others who may be
genuinely interested in the mat-
ter to furnish information on
such point or matters, as in its
opinion may be useful for, or rele-
vant to the subject matter,” said
the high court in its order.

The agency has to submit a
report before the court on May 2,
the next date of the hearing.

Officials familiar with the
probe added that CBI is also
studying the spot inquiry report
submitted by the National
Human Rights Commission
(NHRC) in the matter.

The Commission, on April 12,
stated in its report: “After inter-
acting with the villagers, espe-
cially women in the area of San-
deshkhali, the NHRC team
observed that the atmosphere of
intimidation, and terror created
due to the atrocities by the
alleged accused persons rendered
the victims silent and reluctant to
seek justice. The villagers/victims
faced assault, threat, sexual
exploitation, land grabbing, and
forced unpaid labour, and under
the given circumstances, they
were compelled to seek liveli-
hood outside the Sandeshkhali
region or state.”

Reacting to the development,
Bharatiya Janata Party (BJP)
Rahul Sinha said, “It is in the
orders of the Calcutta high court
that the CBI is probing. Now the
people of Sandeshkhali will get
justice. The culprits will be pun-
ished. Thisis not just one incident.
There are several such cases
across the state. A strong message
willgo."

TMC MP Santanu Sen said,
“The CBI is nothing but an exten-
sion of the BJP. It has extremely
poor conviction rate, zero impar-
tiality and almost zero honesty.”



PIONEER, Lucknow, 26.4.2024

Page No. 5, Size:(21.31)cms X (18.11)cms.

Forensic labs need to be augmented for expeditious tests: NHRC |
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The number of technolog-
ically advanced forensic
laboratories in India needs to
be “augmented for expedi-
tious examination”, the
National Human Rights
Commission (NHRC) said on
Wednesday.

Chairperson, NHRC, Justice
(retd) Arun Kumar Mishra,
during a core group meeting
here also said that investiga-
tion and forensics examina-
tion should be part of the
process and “not indepen-
dent” of each other. “The
observation followed after a
core group meeting of the
NHRC on criminal justice
system reforms,” the rights
panel said in a statement.
The focus was on finding
ways to address delay in foren-
sic reports, areas of improve-
ment in the prosecution sys-

o
A
.
tem, and simplification of
language used in organs of
criminal justice system.

During the discussions, it was
emphasised that public pros-
ecutors play a very important
role at the trial stage and
therefore, it is necessary to

.

create a “cadre-based service”
of public prosecutors to
ensure transparency and merit
in their appointment, the
statement said.

A ftraining academy should
also be set up for them with a
research and analysis wing.

They also need to be sup-
ported with proper office
infrastructure, it said, adding
that the witness examination
should be the “prerogative of
the public prosecutor and not
of the judges”

The meeting, in hybrid mode,
was chaired by the NHRC
chairperson in the presence of
core group members, experts,
academicians, representatives
of civil society organisations
and senior officers of the
Commission.

Justice Mishra said forensic
examination in the criminal
justice system plays a critical
role. Delay in forensic exam-
ination results in delayed jus-
tice, he was quoted as saying
in the statement.

The number of technologi-
cally advanced forensic labo-
ratories needs to be aug-
mented for expeditious exam-
ination, he said. The digital
forensics also needs to be

strengthened in the wake of
“new challenges” of cyber-
crime to reach the culprit
fast, the NHRC chief added.

He emphasised on increased
systematic coordination
among public prosecutors,
forensic teams and the police.
For this, their training in the
legal provisions, the concept
of trial and the importance of
forensics is necessary for
reforms in the criminal justice
system for speedy trial ensur-
ing that any innocent person
doesn’t suffer, the NHRC chief
said.

Justice Mishra also said that
public prosecutors need to
be given exposure to forensics
and the concept of trial.

He said language is a barrier
for the common man in
understanding legalese in
judgments as most of these are
delivered in English, which is
difficult to understand for
many people.
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Sandeshkhali: CBI files first case to probe land grabbing, sexual
assault charges

https://www.hindustantimes.com/cities/kolkata-news/sandeshkhali-cbi-files-first-case-to-
probe-land-grabbing-sexual-assault-charges-101714042756782.html

https://organiser.orq/2024/04/25/234297/bharat/sandeshkhali-case-cbi-reqgisters-fir-in-
allegations-of-land-grabbing-and-sexual-assault/

The development comes a fortnight after the Calcutta high court ordered the federal
agency to probe all allegations levelled by Sandeshkhali residents since February

The Central Bureau of Investigation (CBI) has registered a case to probe allegations of
land grabbing and sexual assault by residents of strife torn Sandeshkhali in West
Bengal, people familiar with the development said on Thursday.

The development comes a fortnight after the Calcutta high court ordered the federal
agency to probe all allegations levelled by Sandeshkhali residents since February.

Officials said the first case, pertaining to a land dispute where women of the victim’s
family had to allegedly face sexual assault from influential people in the area, has been
filed against five persons under various sections of Indian Penal Code (IPC).

The agency didn’t disclose details of the first information report (FIR) as it is a court-
monitored probe.

Earlier, the agency had circulated an email ID for people in Sandeshkhali to make
complaints in such cases in which a large number of complaints have been received.

The agency had also dispatched a team last week to Sandeshkhali to ascertain
allegations and proceed with the registration of cases where allegations could be prima
facie verified.

“This case related to land grabbing and sexual assault has been registered after
preliminary verification during a field visit in the area,” said an officer, who didn’t want to
be named.

This person said that more FIRs may follow depending on complaints.

The Calcutta high court on April 10 ordered a court-monitored CBI investigation related
to incidents in Sandeshkhali, saying an impartial inquiry was required in the interest of
justice and fair play.

The order was passed by the division bench of chief justice TS Sivagnanam and justice
Hiranmay Bhattacharyya who were hearing a suo motu motion on the alleged offences,
ranging from land-grab and exploitation to molestation and rape, and petitions seeking
the transfer of investigation into these from the local police to CBI.
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‘It goes without saying that CBI shall have the power to require any person,
organisation, government authority, police authorities, quasi governmental authorities,
NGOs, public spirited persons and others who may be genuinely interested in the
matter to furnish information on such point or matters, as in its opinion may be useful
for, or relevant to the subject matter,” said the HC in its order.

The HC had also directed the CBI to file a comprehensive report on the alleged illegal
conversion of agricultural land into water bodies for pisciculture after conducting a
thorough inspection of revenue records and physical inspection of land alleged to have
been converted.

The agency has to submit a report before the court on the next date of the hearing on
May 2.

Officials familiar with the probe added that CBI is also studying the spot inquiry report
submitted by the National Human Rights Commission (NHRC) in the matter.

The Commission, on April 12, stated in its report that “After interacting with the villagers,
especially women in the area of Sandeshkhali, the NHRC team observed that the
atmosphere of intimidation, and terror created due to the atrocities by the alleged
accused persons rendered the victims silent and reluctant to seek justice. The
villagers/victims faced assault, threat, sexual exploitation, land grabbing, and forced
unpaid labour, and under the given circumstances, they were compelled to seek
livelihood outside the Sandeshkhali region or state”.

The main accused in the Sandeshkhali related incidents, suspended Trinamool
Congress leader Sheikh Shahjahan, and two TMC-run zilla parishad members, Uttam
Sardar and Shibu Hazra, were arrested by the state police, and suspended by the TMC.

CBI had taken custody of Shahjahan in March in separate probe related to attack on an
Enforcement Directorate (ED) team, which visited the area in connection with a money
laundering probe on January 5.
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> booked as CBIregisters
first Sandeshkhall case

HT Correspondent

lettersgphindustantimes com

NEW DELHI: Two weeks after the
Calcutta high court ordered the
Central Bureau of Investigation
(CBI) to probe allegations levelled
since February by residents of
strife-torn Sandeshkhali in West
Bengal, the federal agency has
registered a case to investigate
alleged instances of sexual
assault and land-grab, people
familiar with the development
said on Thursday.

Officials said the first case,
pertaining to a land dispute
where wo women allegedly sex-
ual assaulted by some influential
people in the area, has been filed
against five le under various
sections of Indian Penal Code
(TPC).
The agency did not disclose
the details of the first informa-
tion report (FIR) as it is a court-
monitored probe.

The main accused in the San-
deshkhali-related incidents, sus-
pended Trinamool Congress
(TMC) leader Sheikh Shahjahan,
and two TMC-runzilla parishad
members, Uttam Sardar and
Shibu Hazra, were arrested by
the state police. Sardar was
arrested on February 10, Hazra
on February I7 and Shahjahan
was nabbed on February 29.

(CBI took custody of Shahjahan
on March 6 in a separate probe

pe maintain vigil in Sandeshkhali. pTI

related to attack on an Enforce-
ment Directorate (ED) team,
which visited the area in connec-
tion with a money laundering
probe on January 5.

On April 11, the agency circu-
lated an email ID on which peo-
ple in Sandeshkhali could file
complaints. The agency also dis-
patched a team last week to San-

and proceed with the registration
of cases where allegations could
be prima facieverified.

“One case related to land-grab-
bing and sexual assault has been
registered after preliminary veri-
ﬁmuondunnga field visit in the
area,” said an officer, who didn't
want to be named.

This person said that more
FIRs may follow depending on
the complaints received

On April 10, the Calcutta high
court ordered a court-monitored
CBI investigation related to inci-
dents in Sandeshkhali, saying an
impartial inquiry was required in
the interest of justice and fair

“It goes without saying that
CBI shall have the power to
require any person, organisation,
government authority, police
authorities, quasi governmental
authorities, NGOs, public spirited
persons and others who may be
genuinely interested in the mat-
ter to furnish information on
such point or matters, as in its
opinion may be useful for, or rele-
vant to the subject matter,” said
the high court in its order.

The agency has to submit a
report before the court on May 2.
the next date of the hearing.

Officials familiar with the
probe added that CBI is also
studying the spot inquiry re
submitted by the National
Human Rights Commission
(NHRC) in the matter.

The Commission, on April 12,
stated in its report: “After inter-
acting with the villagers, espe-
cially women in the area of San-
deshkhali, the NHRC team
observed that the atmosphere of
intimidation, and terror created
due to the atrocities by the

accused T
thevictims silent and refuctant to
seek justice, Thevillagersivictims
faced assault, threat, sexual
exploitation, land grabbing, and
forced unpaid labour, and under
the given circumstances, they
were compelled to seek liveli-
hood outside the Sandeshkhali
region or state.”

Reacting to the development,
Bharatiya Janata Party (BJP)
Rahul Sinha said, “It is in the
orders of the Calcutta high court
that the CBI is probing. Now the
people of Sandeshkhali will get
justice. The culprits will be pun-
ished. This is not just one incident.
There are several such cases
across the state. A strong message
will go.”

TMC MP Santanu Sen said,
“The CBIis nothing but an exten-
sion of the BJP. It has extremely
poor conviction rate, zero impar-
tiality and almost zero honesty.”
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The number of technolog-
ically advanced forensic
laboratories in India needs to
be “augmented for expedi-
tious examination”, the
National Human Rights
Commission (NHRC) said on
Wednesday.

Chairperson, NHRC, Justice
(retd) Arun Kumar Mishra,
during a core group meeting
here also said that investiga-
tion and forensics examina-
tion should be part of the
process and “not indepen-
dent” of each other. “The
observation followed after a
core group meeting of the
NHRC on criminal justice
system reforms,” the rights
panel said in a statement.
The focus was on finding
ways to address delay in foren-
sic reports, areas of improve-
ment in the prosecution sys-

tem, and simplification of
language used in organs of
criminal justice system.

During the discussions, it was
emphasised that public pros-
ecutors play a very important
role at the trial stage and
therefore, it is necessary to

create a “cadre-based service”
of public prosecutors to
ensure transparency and merit
in their appointment, the
statement said.

A training academy should
also be set up for them with a
research and analysis wing.

They also need to be sup-
ported with proper office
infrastructure, it said, adding
that the witness examination
should be the “prerogative of
the public prosecutor and not
of the judges”

The meeting, in hybrid mode,
was chaired by the NHRC
chairperson in the presence of
core group members, experts,
academicians, representatives
of civil society organisations
and senior officers of the
Commission.

Justice Mishra said forensic
examination in the criminal
justice system plays a critical
role. Delay in forensic exam-
ination results in delayed jus-
tice, he was quoted as saying
in the statement.

The number of technologi-
cally advanced forensic labo-
ratories needs to be aug-
mented for expeditious exam-
ination, he said. The digital
forensics also needs to be

strengthened in the wake of
“new challenges™ of cyber-
crime to reach the culprit
fast, the NHRC chief added.

He emphasised on increased
systematic coordination
among public prosecutors,
forensic teams and the police.
For this, their training in the
legal provisions, the concept
of trial and the importance of
forensics is necessary for
reforms in the criminal justice
system for speedy trial ensur-
ing that any innocent person
doesn't suffer, the NHRC chief
said.

Justice Mishra also said that
public prosecutors need to
be given exposure to forensics
and the concept of trial.

He said language is a barrier
for the common man in
understanding legalese in
judgments as most of these are
delivered in English, which is
difficult to understand for
many people.
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The number of technolog-
ically advanced forensic
laboratories in India needs to
be “augmented for expedi-
tious examination”, the
National Human Rights
Commission (NHRC) said on
Wednesday.

Chairperson, NHRC, Justice
(retd) Arun Kumar Mishra,
during a core group meeting
here also said that investiga-
tion and forensics examina-
tion should be part of the
process and “not indepen-
dent” of each other. “The
observation followed after a
core group meeting of the
NHRC on criminal justice
system reforms,” the rights
panel said in a statement.
The focus was on finding
ways to address delay in foren-
sic reports, areas of improve-
ment in the prosecution sys-

tem, and simplification of
language used in organs of
criminal justice system.

During the discussions, it was
emphasised that public pros-
ecutors play a very important
role at the trial stage and
therefore, it is necessary to

create a “cadre-based service”
of public prosecutors to
ensure transparency and merit
in their appointment, the
statement said.

A training academy should
also be set up for them with a
research and analysis wing.

They also need to be sup-
ported with proper office
infrastructure, it said, adding
that the witness examination
should be the “prerogative of
the public prosecutor and not
of the judges”

The meeting, in hybrid mode,
was chaired by the NHRC
chairperson in the presence of
core group members, experts,
academicians, representatives
of civil society organisations
and senior officers of the
Commission.

Justice Mishra said forensic
examination in the criminal
justice system plays a critical
role. Delay in forensic exam-
ination results in delayed jus-
tice, he was quoted as saying
in the statement.

The number of technologi-
cally advanced forensic labo-
ratories needs to be aug-
mented for expeditious exam-
ination, he said. The digital
forensics also needs to be

strengthened in the wake of
“new challenges™ of cyber-
crime to reach the culprit
fast, the NHRC chief added.

He emphasised on increased
systematic coordination
among public prosecutors,
forensic teams and the police.
For this, their training in the
legal provisions, the concept
of trial and the importance of
forensics is necessary for
reforms in the criminal justice
system for speedy trial ensur-
ing that any innocent person
doesn't suffer, the NHRC chief
said.

Justice Mishra also said that
public prosecutors need to
be given exposure to forensics
and the concept of trial.

He said language is a barrier
for the common man in
understanding legalese in
judgments as most of these are
delivered in English, which is
difficult to understand for
many people.
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NHRC To Seek Significant Increase In Number Of Technologically
Advanced Forensic Laboratories In India

https://www.jaisalmernews.com/news/national/nhrc-to-seek-significant-increase-in-
number-of-technologically-advanced-forensic-laboratories-in-india-234262/

NHRC has sought a significant increase in the number of technologically advanced
forensic laboratories in the country for expeditious examination. It has also solicited that
investigation and forensics examination should be part of the process, instead of being
independent of each other.

These were raised in a core group meeting on criminal justice system reforms
organised by NHRC yesterday. The focus was on finding ways to address delay in
forensic reports, areas of improvement in the prosecution system, and simplification of
language used in organs of criminal justice system.

Addressing the meet, NHRC Chairperson Retired Justice Arun Kumar Mishra
highlighted the important role played by public prosecutors at the trial stage. He called
for creating a cadre-based service of public prosecutors to ensure transparency and
merit in their appointment. A training academy should also be set up for them with a
research and analysis wing. They also need to be supported with proper office
infrastructure, he said.

He emphasised upon increased systematic coordination among public prosecutors,
forensic teams and the police. For this, their training in the legal provisions, the concept
of trial and the importance of forensics is necessary for reforms in the criminal justice
system for speedy trial.
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The number of technolog-
ically advanced forensic
laboratories in India needs to
be “augmented for expedi-
tious examination”, the
National Human Rights
Commission (NHRC) said on
Wednesday.

Chairperson, NHRC, Justice
(retd) Arun Kumar Mishra,
during a core group meeting
here also said that investiga-
tion and forensics examina-
tion should be part of the
process and “not indepen-
dent” of each other. “The
observation followed after a
core group meeting of the
NHRC on criminal justice
system reforms,” the rights
panel said in a statement.
The focus was on finding
ways to address delay in foren-
sic reports, areas of improve-
ment in the prosecution sys-

tem, and simplification of
language used in organs of
criminal justice system.

During the discussions, it was
emphasised that public pros-
ecutors play a very important
role at the trial stage and
therefore, it is necessary to

create a “cadre-based service”
of public prosecutors to
ensure transparency and merit
in their appointment, the
statement said.

A training academy should
also be set up for them with a
research and analysis wing.

They also need to be sup-
ported with proper office
infrastructure, it said, adding
that the witness examination
should be the “prerogative of
the public prosecutor and not
of the judges”

The meeting, in hybrid mode,
was chaired by the NHRC
chairperson in the presence of
core group members, experts,
academicians, representatives
of civil society organisations
and senior officers of the
Commission.

Justice Mishra said forensic
examination in the criminal
justice system plays a critical
role. Delay in forensic exam-
ination results in delayed jus-
tice, he was quoted as saying
in the statement.

The number of technologi-
cally advanced forensic labo-
ratories needs to be aug-
mented for expeditious exam-
ination, he said. The digital
forensics also needs to be

strengthened in the wake of
“new challenges™ of cyber-
crime to reach the culprit
fast, the NHRC chief added.

He emphasised on increased
systematic coordination
among public prosecutors,
forensic teams and the police.
For this, their training in the
legal provisions, the concept
of trial and the importance of
forensics is necessary for
reforms in the criminal justice
system for speedy trial ensur-
ing that any innocent person
doesn't suffer, the NHRC chief
said.

Justice Mishra also said that
public prosecutors need to
be given exposure to forensics
and the concept of trial.

He said language is a barrier
for the common man in
understanding legalese in
judgments as most of these are
delivered in English, which is
difficult to understand for
many people.
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The number of technolog-
ically advanced forensic
laboratories in India needs to
be “augmented for expedi-
tious examination”, the
National Human Rights
Commission (NHRC) said on
Wednesday.

Chairperson, NHRC, Justice
(retd) Arun Kumar Mishra,
during a core group meeting
here also said that investiga-
tion and forensics examina-
tion should be part of the
process and “not indepen-
dent” of each other. “The
observation followed after a
core group meeting of the
NHRC on criminal justice
system reforms,” the rights
panel said in a statement.
The focus was on finding
ways to address delay in foren-
sic reports, areas of improve-
ment in the prosecution sys-

tem, and simplification of
language used in organs of
criminal justice system.

During the discussions, it was
emphasised that public pros-
ecutors play a very important
role at the trial stage and
therefore, it is necessary to

create a “cadre-based service”
of public prosecutors to
ensure transparency and merit
in their appointment, the
statement said.

A training academy should
also be set up for them with a
research and analysis wing.

They also need to be sup-
ported with proper office
infrastructure, it said, adding
that the witness examination
should be the “prerogative of
the public prosecutor and not
of the judges”

The meeting, in hybrid mode,
was chaired by the NHRC
chairperson in the presence of
core group members, experts,
academicians, representatives
of civil society organisations
and senior officers of the
Commission.

Justice Mishra said forensic
examination in the criminal
justice system plays a critical
role. Delay in forensic exam-
ination results in delayed jus-
tice, he was quoted as saying
in the statement.

The number of technologi-
cally advanced forensic labo-
ratories needs to be aug-
mented for expeditious exam-
ination, he said. The digital
forensics also needs to be

strengthened in the wake of
“new challenges™ of cyber-
crime to reach the culprit
fast, the NHRC chief added.

He emphasised on increased
systematic coordination
among public prosecutors,
forensic teams and the police.
For this, their training in the
legal provisions, the concept
of trial and the importance of
forensics is necessary for
reforms in the criminal justice
system for speedy trial ensur-
ing that any innocent person
doesn't suffer, the NHRC chief
said.

Justice Mishra also said that
public prosecutors need to
be given exposure to forensics
and the concept of trial.

He said language is a barrier
for the common man in
understanding legalese in
judgments as most of these are
delivered in English, which is
difficult to understand for
many people.
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https://www.newstracklive.com/news/sandeshkhali-sexual-exploitation-case-cbi-files-fir-
against-5-powerful-leaders-mamata-government-on-backfoot-mc23-nu764-ta764-
1605470-1.html
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Sandeshkhali row: CBI files first FIR in land grabbing, sexual assault
case

https://newsable.asianetnews.com/india/sandeshkhali-row-cbi-files-first-fir-in-land-
grabbing-sexual-assault-case-vkp-schq3h

https://www.timesnownews.com/india/cbi-files-1st-fir-in-sandeshkhali-land-grab-and-
sexual-assault-case-article-109588800

The Central Bureau of Investigation (CBI) has initiated an investigation into allegations
of land grabbing and sexual assault in Sandeshkhali, West Bengal, following a directive
from the Calcutta High Court. The CBI established a dedicated email address for
complaints, receiving around 50 within 24 hours. The National Human Rights
Commission (NHRC) conducted an inquiry.

Amidst the troubling reports of land grabbing and sexual assault in Sandeshkhali, West
Bengal, the Central Bureau of Investigation (CBIl) has taken a significant step forward by
launching an investigation and filing its inaugural FIR, as confirmed by officials on
Thursday.

The heart of the matter revolves around a distressing land dispute where women from
the victim's family were purportedly subjected to sexual assault by influential figures in
the locality. As of now, the identities of both the accused and the victims remain
undisclosed by the CBI. This pivotal move comes in the wake of a directive from the
Calcutta High Court on April 10, which mandated a court-monitored CBI investigation
into the serious allegations of crimes against women and land grabbing in
Sandeshkhali. The court stressed the imperative need for an unbiased inquiry to uphold
justice and fairness.

Responding promptly, the CBI established a dedicated email address,
"sandeshkhali@cbi.gov.in," for individuals to lodge complaints concerning crimes
against women and forcible land grabbing. Within just 24 hours, around 50 complaints
poured in, underscoring the gravity of the situation. Each complaint underwent thorough
verification and cross-checking by CBI teams, who also engaged in direct dialogues
with locals to gather additional evidence and insights, reported TOI.

National Human Rights Commission (NHRC) conducted an on-site inquiry in
Sandeshkhali, West Bengal, highlighting significant human rights concerns amidst the
ongoing violence in the area. The NHRC has urged the Government of West Bengal to
furnish an Action Taken Report (ATR) within eight weeks regarding the
recommendations outlined in their report. This recent development deepens the
prevailing tensions in Sandeshkhali, where, earlier in January, a group of Enforcement
Directorate (ED) officials was reportedly attacked by Shahajahan Sheikh and his
supporters.
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The Calcutta High Court has entrusted the CBI with the crucial responsibility of probing
allegations of crimes against women and land grabbing in Sandeshkhali. The agency is
slated to present a comprehensive report to the court during the upcoming hearing
scheduled for May 2.
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The number of technolog-
ically advanced forensic
laboratories in India needs to
be “augmented for expedi-
tious examination”, the
National Human Rights
Commission (NHRC) said on
Wednesday.

Chairperson, NHRC, Justice
(retd) Arun Kumar Mishra,
during a core group meeting
here also said that investiga-
tion and forensics examina-
tion should be part of the
process and “not indepen-
dent” of each other. “The
observation followed after a
core group meeting of the
NHRC on criminal justice
system reforms,” the rights
panel said in a statement.
The focus was on finding
ways to address delay in foren-
sic reports, areas of improve-
ment in the prosecution sys-

tem, and simplification of
language used in organs of
criminal justice system.

During the discussions, it was
emphasised that public pros-
ecutors play a very important
role at the trial stage and
therefore, it is necessary to

create a “cadre-based service”
of public prosecutors to
ensure transparency and merit
in their appointment, the
statement said.

A training academy should
also be set up for them with a
research and analysis wing.

They also need to be sup-
ported with proper office
infrastructure, it said, adding
that the witness examination
should be the “prerogative of
the public prosecutor and not
of the judges”

The meeting, in hybrid mode,
was chaired by the NHRC
chairperson in the presence of
core group members, experts,
academicians, representatives
of civil society organisations
and senior officers of the
Commission.

Justice Mishra said forensic
examination in the criminal
justice system plays a critical
role. Delay in forensic exam-
ination results in delayed jus-
tice, he was quoted as saying
in the statement.

The number of technologi-
cally advanced forensic labo-
ratories needs to be aug-
mented for expeditious exam-
ination, he said. The digital
forensics also needs to be

strengthened in the wake of
“new challenges” of cyber-
crime to reach the culprit
fast, the NHRC chief added.
He emphasised on increased
systematic coordination
among public prosecutors,
forensic teams and the police.
For this, their training in the
legal provisions, the concept
ot trial and the importance of
forensics is necessary for
reforms in the criminal justice
system for speedy trial ensur-
ing that any innocent person
doesn’t suffer, the NHRC chief
said.

Justice Mishra also said that
public prosecutors need to
be given exposure to forensics
and the concept of trial.

He said language is a barrier
for the common man in
understanding legalese in
judgments as most of these are
delivered in English, which is
difficult to understand for
many people.
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NHRC holds core group
meeting

NHRC India organised a core
group meeting on criminal jus-
tice system reforms. The focus
was on finding ways to address
the delay in forensic reports, ar-
eas of improvement in the prose-
cution system, burking of offenc-
es and simplification of language
used in organs of the criminal
justice system. The meeting in
hybrid mode was chaired by the
NHRC, India Chairperson, Jus-
tice Arun Mishra in the presence
of core group members, experts,
academicians, representative of
civil society organisations and
officials of the Commission.
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> booked as CBI registers
first Sandeshkhall case

HT Correspondent
lettersd hindustantimes com

NEW DELHI: Two weeks after the
Calcutta high court ordered the
Central Bureau of Investigation
(CBI) to probe allegations levelled
since February by residents of
strife-torn Sandeshkhali in West
Bengal, the federal agency has
registered a case to investigate
alleged instances of sexual
assault and land-grab, people
familiar with the development
said on Thursday.

Officials said the first case,

pertaining to a land dispute
where two women allegedly sex-
ual assaulted by some influential
people in the area, has been filed
against five under various
sections of ian Penal Code
(TPC).
The agency did not disclose
the details of the first informa-
tion report (FIR) as it is a court-
monitored probe.

The main accused in the San-
deshkhali-related incidents, sus-
pended Trinamool Congress
(TMC) leader Sheikh Shahjahan,
and two TMC-runzilla parishad
members, Uttam Sardar and
Shibu Hazra, were arrested by
the state police. Sardar was
arrested on February 10, Hazra
on February I7 and Shahjahan
was nabbed on February 29.

CBI took custody of Shahjahan
on March 6 in a separate probe

Security personnel maintain vigil in Sandeshkhali. m

On April 10, the Calcuma high
court ordered a court-monitored
CBI investigation related to inci-
dents in Sandeshkhali, saying an
impartial iry was required in
the interest of justice and fair

related to amack on an Enforce-
ment Directorate (ED) team,
which visited the area in connec-
tion with a money laundering
probe on January 5.

On April 11, the agency circu-
lated an email ID on which peo-
ple in Sandeshkhali could file
complaints. The agency also dis-
patched a team last week to San-
deshkhali to ascertain allegations
and proceed with the registration
of cases where allegations could
be prima facie verified.

“One case related to
bing and sexual assault has been
registered after preliminary veri-
ﬁcaﬂmdangaﬂeld\dﬁtlnme
area,” said an officer, who didn't
want to be named.

This person said that more
FIRs may follow depending on
the complaints received.

play.

“It goes without saying that
CBI shall have the power to
require any person, organisation,
government authority, police
authorities, quasi governmental
authorities, NGOs, public spirited
persons and others who may be
genuinely interested in the mat
ter to furnish information on
such point or matters, as in its
opinion may be useful for, or rele-
vant to the subject matter,” said
the high court in its order.

The agency has to submit a
report before the court on May 2,
the next date of the hearing.

Officials familiar with the
probe added that CBI is also
studying the spot inquiry report
submitted by the National
Human Rights Commission
(NHRC) in the matter.

The Commission, on April 12,
stated in its report: “After inter-
acting with the villagers,
cially women in the area ofeg:
deshkhali, the NHRC team
observed that the e of
intimidation, and terror created
due to the atrocities by the
alleged accused persons rendered
the victims silent and refuctant to
seek justice. The villagers/victims
faced assault, threat, sexual
exploitation, land grabbing. and
forced unpaid labour, and under
the given circumstances, they
were compelled to seek livell-
hood outside the Sandeshkhali
region or state.”

Reacting to the development,
Bharatiya Janata Party (BJP)
Rahul Sinha said, “It is in the
orders of the Calcurta high court
that the CBI is probing. Now the
people of Sandeshkhali will get
justice. The culprits will be pun-
ished. This is not just one incident.
There are several such cases
across the state. A strong message
will po."

TMC MP Santanu Sen said,
“The CBlLis but an exten-
sion of the BJP. It has extremely
POOT CONVICTON rate, Zero impar-
tiality and almost zero honesty.”

26.4.2024



JANTA SE RISHTA, Online, 26.4.2024

Page No. 0, Size:(0)cms X (0)cms.

ST HC A ApTeN YYPo! dadex Bl ¥exdlge BIANT AT B g 1
wfafafia #31 &1 Ad= faa

https://jantaserishta.com/local/tamil-nadu/madras-hc-directs-then-thoothukudi-collector-
to-represent-himself-in-sterlite-firing-case-3239120

dAs: He I YR A debTal- YYHe! el dHeidex T dbed B AP AHANISR
AN (TATESR GRT = ! T8 WA BN Jid & 90T ¥ Ugd §& B &
RITTH R 1T § e &1 Ui & &1 e far =mmfd taey ger ok =aragfd
T IAHIR P TeUld - WA BT S & 09 ¥ Ugd §¢ d4 & faam
AFATISGR HRGA g% SIHY §RT SRR JTIed] TR gdTs 1, fored 13 IRase faRidt
UGB B! Yferd A el ARHR gl R & ot

U&PHR %1 B A UKd fhar fb yyYpat & dapTdli daaer T dbe, foHdT =M
AT A 3RO SRIGRA 3RT & KUl T o1, 7 35 Aifcd 4T 9 & Sraqg 39
A H 31 ufafRfic 78T fban € ranfierendt 3 ug +ff T i srererd & 3w & Saeg,
ST A I AT B KU & e e TRl & RAes Bt 1S SRS HRATS &
fRuf 78t IS B 1 39 3radl, a8 IR o T o s 3 gt sifeial & faas
DI HIRMATHS HIRATS Tl Bl g

Il - Uie & THE TAT AT off TR fhar iifer 98 dUR 81 & HRul difsal
HIThY & HTIH F IURYd §U| TKTHRUT & §Te, UTd 7 ATfadhiebd! dl 9gaR HridTe! & [ad
3{aTeid o U IRING FU F IJulRYA g1 BT Y19 [¢a113db 3faral, §d 4 YYpe! &
JepTa e PR &I We o1 Ufafifia B o1 A faar stk U uersR ufdare &1 6
A & iR STaTd GIRIS & BT =1 e SR TTHS &1 ST TR d HR- & [oT 18 S ab &
forT Ui o fea g Rt SR 7 25 3SR, 2018 I TITASRE! GRT TR T MG &
fgae et arR &1, R yyFe! g MdaR! & 46y ¥ Y= & T8 Wd: I9H
PHRIaTg! ! dg B T T, o 13 Tage faRieh vexHeiial ot Mt AR gt #R
Ts ot | Srferdl A 3ot RIGIT & SMYR TR ATH $1 GIERT SITd B B HIT DI,
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Aol T a1 ¥ GUR D debTd ATaadhdl

https://www.deshbandhu.co.in/editorial/articles-urgent-need-to-reform-private-
healthcare-463838-2

HIAS-19 TEMR! & TR AN & AU Hedhd arRal YRR B gaATw AgHal BT [T
BT TSI AT

- S1. 34T el

SHfed & ol Treg Jarsii § YR & 39 U B U Aid-ohiad AraHite e Il
fI®HRId B & A0S TN & TR & =0 T <& A1 S Frasii-id qarstl & gegldul
3R fawR W 3erid 8 3R sexd Us+ W fafafia s uerarsht & +f wnfira far s
BEI]

HIAS-19 TEMR! & TR AN & U Hedhd arRal YRR B TaATw AgHal BT [T
ST TST UT| S AR WY a1 dF H & IRER W& uRad=l & dapTd Savadhdl &
@ifed fodr g1 T o) Araei-d ATy Jarsil & Holgd BT 3R gORT (ol Wy dar
gerarell &1 e | 9f YRd B warea Ja1 BT TTHT 70 Ua=Td fow Fon &9 & a5 g,
TfTT Wy &7 § QUR & &5 W ugd o wred Ja1 & Wit e 5 gff 6 |
BSEail

RIS § P Bisd gRT 2024 H SIRY SRl & Tt H 200 HRT wfia g1 fafamon
((heaT) & §lg, URd § SRl P gl Ja9 Jo! U= (36) WA dl
(PrATEfer e Tfed) ST A B 3R T8 T2 &R A 96 8! 8, THR PI[ds-19 HEHRI &
R 3R 3P aTe | HRT H ol Tarea a1 YT UG TATHT HHTA § adiich 3] qgfrd
e 5T B1aT 8, SR SRR FRIGH ¥ 3HTY-]MTY Y[cdh agell Al 5 |

g URERY g1d g1 § O W M gRT UehIRid 18 P S Wy 9y 4 il
Hiferra R &1 i o Xeifed B 51 39 FaeHe Wy 341, sl @
a1, 3Ny Ff 3R Taos fore e ¥a1 & SR Tfed fafay fawal o enfire fear mn g
IR RER-Twifed Hifamd Reie oxgd &1 T8 €1 39 a8 § YRd | ol Wy a1 9
TR & UE IUT! ! T T ovar &) S B

URCRIAT 3R a1 g3 BT A 1Bl

YR § Aol Ty Ja1 yerar g+t amaaiie Jareh § ged 3HRa g1 3FRaUH U8 §
P! &% MTH AR TR Adel+e SIA- H TR &0 ¥ IUas 8! gidl ¢ | T &% U &l ufshan
1 IUAR & foTT Igd S-S il & - 7 had U &l & & [A1Na SRuaral 8§ dfeh U ol
AT & 3R faftre Ay & forg off srert-srer 81 Tasdl 3| Rafdeen ufas™ (g WeR)
9, 2012 & TR Tt TarRa a1 verarstt &1 ot &% UelRid & sifard § iR Iwa-
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TG R WBR gRT AR AF® <=0 IR ew a1 Ht 31fard g1 aifs a8 w1t gufaguf §
% 39 S Trau™l & SIAEHd gF & 12 91a a1 H 5 onft d& an gt fear man g |

BT & & g PIC - 39 AT H %80 $HRd §U 41 W HATT ¥ WA Hal &3 Dl
B & AR AHDIHd B BT G AT 1 3T T 3T T 3 fob Wy dal &=| |
ORE R YA BT AT SR &R & AFDIHRU Bl Sfeid i o A1 [T A4 | T§ Ah- 1]
w0 9 ¥4 ot §1 9feh TOIRI Aol Sruard g SR W Ao 3R TeTHA o SRR
TS Y g8 WBR] FRIGH! & dgd I+ Iy fafecr ufparet & e are =& wR
YA WIHR R §, STRIT 7 SUMT B ST U ° AR BT Bls GRbd B g ¢
gg Fafen ufas™ ffFag a1 I50 REHRT §RT YT S d1d 3P dgar fafad] &
AR HRd g4 YA v s awar g

IgF WY WUl & AP+ & oy Wt AFE detdia any &A1 e g1 adue o
ARG I F TY S FAT! B YD THM TR TR fohar STl 81 IS8R0 & g,
YRA § Roifa f$aiast &1 Srurd st sruaral (4swidl) § IWHRI SRUATd! (14WINIg))
&I ga 7 IF T o 71 Fefrea w0 ¥ SeiiRas ufshar &t @) &d wal &1 10-
15IC! SRR § Safdh ot ruaral § 3 el 3fU® 8d § | SUIR Uxiad! bl abaid
T SR TERd ¥ e i ufharsi IR SIG @ ¥ 7 $Had el Rudrdl gRI
YA S aTel HRI-HRepH foedl | Bl Sut, sfeds AT & fore Ty dar uRomal | off
AE@yUl YUR g1

AT 3R Sruaral & o THSHRT 3R Wfad Bt HRY SR 8t 81 39 ¢9d gU Al
B IR& & N $o IMBRT o) TdNfe U I WeR fbar m1 81 378 W §: Tl
T BT U WA B R 3R ITAR BT AT STHBRT UTed = 1 HABR; Fafse
D1 SUFET ANTT dUT IYh] HadR foe U 6 &1 HYBR; GO I o &1 HYBR; T
THSHR! & YR TR YA & BT HIBR; TMu-raar 3R fwfat g Jer-e wieor & oy
TSIl g &1 SIBR; 3R I8 YA H1 b Dis Ht sRuara farsdt +ft g™ 9 h & =@
DIAG TG |

YR e |, P ARG AR 2018 H Al & SHGBRT 3R el o1 T
Tt dUR 1 | BT WG AT 7 2019 T 3T TR BT AW FU 3R R 2021 H T
7 A1e} Ut 50 BRI T Vol o7 f5 1 AT &5 20 SRIBRT BT =mida fopam = o1
SIS, 316 A 31 TYBRI TR AABING TR R HH gt e fear man 71 dyuf h sifiesr
TR ($T AT B ORI T HHSIR AH Ta1) DI G/ D1 Tt Tarey dwirsii § gurdt
ST ¥ AN a1 ST a1fdu | SO R SR Id U - aTdl &1 3fIHd araraRol §
TR AT T A1 Hd Th | U1 GRIET AR 99 § ARET 3R Uardishi & s axad
3oy 1 e T =g %A o Heg fiyartt
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& 3ardl, AT B sl sregarel ¥ gwiftd 4R Riemdt & fau < ghaiEa #1349
AfEHa SRR S AIET oF Bt Al DI o §T TRl © o Tl Wi SUdTahai-
3o d Ribrad Faru yurredt = g1, fSrae! R fafay iedure! gri gl

S WA S & oo T ol Wy Ja1 USarsil tR o Ha- & 1y-91y fafeen
e & Tl o Iur &1 W I far T g1 SO TRy ® U ¥ aaeie el
nfEHa Picell ®I FARAT FRA B dB1A MMAAHAT & dlid T8 JH13d fbar o1 9
ITD! B WDRI Afehd Dical F 3w = gl 39b 3raar, fafbam fRign &1 fawar
AT il TR B SOl TRBRI Dlctell TR SR G MU AT Feifbe ST
DI o7, Tg-RAURD THI&T 3R JUR DI SaAHT § | 3 FHI BI ST BIch 6! § 19
a9 fafay fRaure! & ufaffia o1 sruma g, Fofa uftsar sraflie Fdfipa § iR fafda
e o1 31fie TS §H BT FFH 7 |

SHb 3(eal, AP UBII-HE-TaR TI&T (Tgsel) & e B Hi Saeaerdl g1 adrr
W& B 78 Tie SRR & SHHiGaRY & fire are &1 Giet vl 81 6 § SR e & o
1 AfsHd T ufsharsdl o Ryfia H o) W 819 8 5

Hfed & ol Treg Jarsii § YR & 37 U B U Aid-ohiad AraHite e Il
fIHRId = & TS TN & 8 & ©U T ST dTieT ol Ao+ Jarsh & JeeihRul
3R fIER W 3menid 81 3R TRewd Us+ R fafafia Aok uerarstt @) +f enfirer fosar s
qHhdl g1 U308 & W T 7 S T Alsdl 1 3aIeul ad gy, HRd | off gu 8k
oAyl W dd1 b USR-MYING Ugd UM H! o dTeul
3, Tt IS gal ®I 7 gRadH! & A H1 & AT ufdeg g1 a1fey, Jafd Th
ARG 81 @ eRIad ¥ 8 Teargdd o] HiT &1 dlet| YR H 2024 &1 3y Wea
fSa I &1 T3] T Iugad cRihl il




